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Enqu'ry inio the Death of Ex-M P,

*1660. Shrl Hari Vishnu Kamath:
Will the Minister of Health and Family
Planning be pleased to refer to the
assurances given by the Minister of
Extcrnal Affaff'rs in the course of an
obituary referen e on the 25th April,
1966 in respect of a former Member of
Parliament and state:

(a) whether an inquiry has been
held in the matter; and

(b) if so, with what result?

The Deputy Min'ster in the Minis-
try of Health and Family Plann‘ng
(Shri B. S. Murthy): (a) and (b). The
‘History Sheet of Shri Rajindra Singh
who died in the Willingdon Hospital
has be>n studied. The paticnt was ad-
mitted in the Nursing Home on the
8th April, 1966 and di~d on 22nd April,
1966. The patient had died of prolong-
ed toxaemia due to liver absccss.

No enquiry is called for since it has
been ascertained to Government's
gatisfaction that every possibie are
and attention was given to the patient,

Kerala Land Referms Act

5391. Shri A, K. Gopalan: Will the
Minister of Planning and Social Wel-
fare be pleased to state:

(a) whether Government propose to
modify the Kerala Land Reforms Act;

(b) if 0, the main amendments pro-
posed in- the Act;

(z) whether Government have ap-
pointed any machinery to examine this
Act; and

(d) it so, their recommendations?

The Min'ster of Planning and Social
Welfare (Shri Asoka Mehta): (n) and
(b). Amendments to a few sections
of the Kerala Land Reforms Act are
under the (onsideration of the State
Government; but the proposal has yet
to be finalised.

(c) and (d). The question of consti-
tuting a comm’ttec for reviewing pro-
gress of implementat.on of the Land
Reforms Act, is under the active consi-
deration of the State Government.

Committee on Untou hability

5392. Shri A. K. Gopalan: Will the
Minister of Planning and Social Wel-
fare be pleased to state:

(a) whether the Comm’ttee on un-
touchability and economic and educa-
tion uplift for Scheduled .astes toured
Kerala;

(b) whether they have ohserved that
the reservation 10 per cent vacancies
are not strictly cnforced in Kerala;

(.) if 30, the reasons therefor; and

(d) the steps taken to implement the
observations of the Commitlee?

Ths D-puty M'nis‘er in the Demart-
ment of Soclal Welfare (Shrimati
Chandrasekhar): (a) Yes, Sir.

(b) to (4) The Commitee has not
submitted its report yet.





